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R. A.. No. 1 1 i 9 3
O.A. No. 16^5/97

C^^n^rfor BPPUoant: Mrs. Meera cmbber-
counsel for Respondents: Shri V.K.

After hearing the submissions made by both sides
R.A. NP. NP. 114/98 fpr SPme time we are satisfied

that the impugned prder dated 21.4.98 m 0.8.
1645/97 contains certain factual erors. Far instance in
Paragraph 5 of the aforesaid order it has been stated that
a  charge sheet has been fi ied agaihst appi icant in the
appropriate court but it is not disputed by Shri Rao that
no charge sheet has been fi led against appl icant at least
ti l l the date of respondents' reply and according to Mrs.
Chhibber no charge sheet has been fi led even ti l l today.
Certain other averments have also been made by appl icant's
counsel in the R.A. wi th respect to the aforesa i d order
dated 21.4.98 which have not been denied by Respondents in

I
their reply.
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2, Under the o i rcumstances we are sat i sf ied that

there are errors apparent on the face of the order dated
21.4.98 in O.A. No. 1645/97 and the R.A. comes within
the purview of Section 22C3) (f) read with Order 47 Rule 1
C.P.C. and thus warrants review of the aforesaid order.

The R.A. is therefore al lowed and the order dated 21.4.98
i s reca1 1ed.
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